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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A No. 255 of 2023

Raja Muzaffar Bhat
Vs

Union Territory of J&K & Ors.

In the matter of: Undertaking of Respondent No. 6 CEO, Municipal Council, Poonch in

L]

compliance to Order dated 19-08-2025 passed in Original Application
No. 255 of 2023 titled Raja Muzaffar Bhat Versus U.T of J&K and Ors.

L, Khalil Ahmed (JKAS), aged 39 years, presently posted as District Panchayat Officer holding
additional charge of Chief Executive Officer, Municipal Council, Poonch, do hereby solemnly
affirm and declare as under:-

That the above titled Original Application is pending disposal before the Hon’ble National
Green Tribunal, Principal Bench, New Delhi, and the next date of hearing is fixed for
13.11.2025.

That on the previous date of hearing, the Hon’ble NGT vide Order dated 19.08.2025 at para 7
directed the deponent as under:

*...Thus, we require CEO, Municipal Council, Poonch to file his undertaking before the Tribunal
within 10 days stating that legacy waste from the site will be cleared by 30.11.2025. He will also
submit an explanation in respect of the plea of the applicant that authorities of Municipal Council,
Poonch are pushing the legacy waste in the Poonch river and polluting it. In respect of the alternate
site, full particulars will be disclosed ensuring that Solid Waste Management Rules, 2016 are fully
complied with...”

That in compliance to the directions of the Hon’ble NGT, the deponent had already requested the
Director, Urban Local Bodies, Jammu, for floating of tender for disposal of the pending legacy
waste vide this office Letter No. MC/P/2025/890 dated 08-08-2025 (copy enclosed and marked as
Annexure-A).

In further compliance with the aforesaid directions, the deponent again took up the matter
with the Director, Urban Local Bodies, Jammu, vide No. MC/P/2025/927-28 dated 21-08-2025,
followed by reminder No. MC/P/2025/1018-19 dated 10.09.2025 (copies enclosed and marked as
Annexure-B), for urgent clearing of legacy waste from the site within the stipulated time. In
response, the Directorate floated a tender for selection of an agency. for undertaking
dumpsite/landfill remediation through biomining of 95,124 MT legacy wagte in 17 Urban Local
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2.

Bodies in the Jammu Division, covering Municipal Council, Poonch, vide e.NIT No. 16-DULBJ of
2025 dated 24.09.2025, issued under endorsement No. DULBJ/2025/3221-23 dated 24.09.2025
(copies enclosed and marked as Annexure-C). Deponent also submits that, 15000 MTs of
legacy waste has already been removed as reported by the then CEO MC vide no. MC/P/2024-
25/1998 dated 23-02-2025. (copy enclosed and marked as Annexure-D).

5 That with respect to the explanation regarding the applicant’s allegation that the authorities of
Municipal Council, Poonch, are pushing legacy waste into the Poonch River and polluting it, the
Deponent humbly denies any such deliberate or authorized act of dumping, pushing, or displacing
waste into the river. Immediately upon learning of this allegation, an internal monitoring
mechanism was established vide Order No. MCP/2025/1062 dated 20-09-2025 (copy enclosed
and marked as Annexure-E) to ensure daily supervision of the site and compliance with
environmental safeguards during the clearance process. The Municipal Council remains fully
committed to the directions of this Hon’ble NGT and the Solid Waste Management Rules,
2016, and any instance of negligence, if found, shall invite strict administrative and legal action
against the erring individual or agency. )

6. That the complete land identification file along with revenue extracts, duly authenticated by the
Director, Urban Local Bodies, Jammu, bearing Khasra No. 146/1 min in Village Kanuiyan, has now
been formally submitted to the office of the Deputy Commissioner, Poonch, vide No.
MCP/2025/1583 dated 04-11-2025 (copy enclosed and marked as Annexure-F) for issuance of the
final land allotment order. The land proposed for the MRF is classified as Gair Mumkin Rohr, which
requires specific allotment formalities currently being processed by the District Administration. All
requirements from MC Poonch have been completed and submitted to the Deputy
Commissioner, Poonch. The Municipal Council confirms that construction work on the SWM
Facility shall begin immediately upon receipt of the allotment order.

7 That the contents of this undertaking are true and correct to the best of my knowledge and belief,
based on official record, and nothing material has been concealed therefrom.

VERIFICATION:

Verified at Poonch on this 8" of October 2025, that the factual information supplied in this affidavit is
true and correct on the basis of information derived from official record, and the averments made by way
of submission are believed to be true and correct on the basis of advice received from Counsel.

Chief Exccutive Officer (Additional Charge)
Municipal Council, Poonch
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original application No. 253/2023
Raja Muzaffar Bhat Applicant
Versus

Union Territory of Jammu and Kashmir & Ors Respondents
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I, Khalil Ahmed (JKAS) Age 39 years,
District Panchayat Officer having Additional Charge of Chief Executive Officer,
Municipal Council, Poonch do hereby state on oath/Solemn affirmation that
contents of Statement of facts have been read over and explained to me and the
contents of the Para No. 1 to 7 of the same are true and correct as per the records and
nothing has been concealed therein.

I solemnly swear/affirm that this affidavit is true. No part of this is false and
nothing has been concealed therein.
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

The Director,
Urban Local Bodies,
Jammul.

Subject: Request for Floating of Tender for Clearance of pending Legacy

Waste — In Reference to Contour Survey Report

Sir

In continuation to this office letier No. MCIF_’IZOZSIBBO dated 05.08.2025
regarding submission of contour survey report of the identified legacy
waste dumpsite, it is submitted that as per the said survey, the total
quantity of legacy waste is approximately 0825.3357 Metric Tonnes (MT).

The Hon'ble National Green Tribunal (NGT) has taken serious note of the
clearance of pending legacy waste and has emphasized time-bound
disposal in accordance with the Solid Wasie Management Rules.
Therefore, it is reguesied 10 kindly float the tender for bio-
and disposal of the identified legacy waste at the earliest.

oy melp[ 205 [ 890

Yours faithfully,
pt- 08 ~08 ~ 200K

==

e e et

iChef Execuiive Officer,
M

(Email:- eopoonch-jk@nic.in)

icipal Council Poonch



OFFICE OF THE MUNICIPAL COUNCIL POONCH
(Eﬁ}'\atl - eopoonch-jk@nic.in)

The pirector;
Urban Local Bodi€s;

Jammu-

Dated:- 2 )~ 08-202 (

Request for Floating of Tender for C C I'ﬁarance of pending Legacy

subject: .
Waste in respect of Municipal Counc oonch

Sir,
In continuation to this office letter No MCIPI 2025/890 dated 08.08. 2025
regarding float of tender of pending legacy waste, The Hon'ble National
Green Tribunal (NGT) has taken serious no::?tié";'§ of delay for clearance of
pending legacy waste and has emphasnzed'ﬂlts time-bound disposal in
" ccordance with the Solid Waste Manageme it Rules. The Hon’ble NGT
has directed that the entire pending lega y waste be scientifically
processed and disposed of before 30th Novemk |

Therefore , it is requested that the tender forfblé?remedmtlon and dlsposal

of the identified legacy waste be floated at the earliest, so as to ensur
| timely compliance with.the directions of the H 'ble NGT.

Copy to the:-
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Government of Jammu and Kashmlr (UT)
Department of Urban Local ‘Bodies

Office of the Municipal Council Poonch
- '\ Email:- eopoonch-ik@nic.in
e Director, " ik

rban Local Bodies,
ammu.

No: MC/P/2025//o 1§ ~-19 Dated Jo ~09 - 2,25

Subject: Compliance of Hon’ble National Green Tribunal

Directions regarding Clearance of Legacy Waste
Municipal Council Poonch.

Sir,

In continuation to this office commumcatlons No. MC/P/2025/890
dated 08:08.2025 and MC/P/2025/927-28 dated 21.08.2025 regarding
clearance of legacy waste, it is submitted that the Hon’ble National
Green Tribunal has taken a serious note of the delay in addressing the
issue of legacy waste within the J't.lI‘lSdlCthIl of Municipal Council
Poonch. The Hon’ble Tribunal has categorically emphasized that such
waste must be disposed of in a time bound and scientific manner strictly
in line with the provisions of the Solid Waste-?Management Rules.

Further, as per the Hon’ble NGT order Ongmal Application No.
253/2023 dated 19.08.2025 (copy enclosed), specific directions have
been issued at Point No. 7, whereby the undersigned has been directed
to file an undertaking/ affidavzt affirming that the legacy waste shall be
cleared in its entirety by 30th November 2025. Importantly, the Hon’ble
Tribunal has mandated that the said affidavit must be filed within 10
days from the date of its order __,j.-

In view of the above, the matter is subnutted for your kind notice and
necessary directives, so that timely comphance with the directions of
the Hon’ble NGT is ensured. The Mun1c1pa1 Council Poonch remains
committed to adhering to the timeline fixed by the Hon’ble Tribunal and

will undertake all necessary measures for the scientific clearance of
legacy waste. "

This is submitted for favour of information and necessary directions a
your end please -
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Government of Jammu and Kashmir,
Directorate of Urban Local Bodies, Jammu

{Near Ralihaad Complex Opposite Petro| Pump, Jammu.)

Ph/Fax: 0191-2470050) (Mail 1D: gi__ul_b_—_jgmm!_u@jg._mj
(Bt (Website: hﬂn&l&mmmmA!MLu in/)

NOTICE INVITING TENDERS
Enit No 16-DULBI of 2025 dated 24/09/2025

1. Director, Urban Local Bodies, Jammu (DULBYJ) invites online bids for the following works:

Name of Project/ Work(s) Bid Security/ Cost of Contract Period
(Earnest Document/
Tender Fee (Rs,)

Money) (Rs.)

INR 10.50 Lakh

Rs.5000/-

Local Bodies in the Jammu Division covering ULBs - | (INR Ten Lakh :
Akhnoor, Basholi, Lakhanpur, Hirangar, Katra, Reasi Fifty Thousang | (Rupees Five 12 Months
Thathri, Poonch, Surankote, Bayj Brahmana, only) Thousand)

Ramgarh, Ramnagar, Chenani, Kishtwar, Ramban,
Rajouri and Sunderbani.

2. Important critical dates are Mmentioned below:-
Particulars I Schedule Date & Time
Bid document download Start Date & Time 24/09/2025 at 6.00 PM
Pre bid meeting date & time 03/10/2025 at 11.30 AM
Bid submission start date & time 25/09/2025 at 10.00 AM

4. ] Bid submission end date & time E 14/10/2025 upto 6.00 PM
5. ﬁechnical bids opening date & time ' 15/10/2025 after 11.30 AM
6. I Financial bids opening date & time ' To be intimated separately.

3. For additional details such as important date, detailed Scope of work, qualification and eligibility criteria,

visit website https://iktenders. ov.in for downloading of RFP,
4. For participating in the above e-tender, the bidders shall have to get them registered

withhttps.//jktenders.gov.inand get user ID, password, digital signatures Certificate (DSC) is mandatory to
participate in the e-tendering process. For any clarification/ difficulty/ regarding e-tendering process
bidders can contact on the given phone number 0191-2470050.

5. Pre-bid meeting is schedule online on 03/10/2025 at 11.30 AM. through link:

6. The bidders should keep checking the website for any MMLFFE.GLM and the bidder should
incorporate the same in their bid documents. No addenda/ corrigenda shall be Published in the newspaper.

Sd/-
Director
No; DULBJ/2025/3221-23 Urban Local Bodies,
Date: 24/09/2025 Jammu

Copy to the:-

++ Commissioner/ Secretary to the Government, Housing & Urban Development Department Civil Secretariat
Jammu for information,

% Joint Director Information for information with the request to publish enit in leading daily newspaper .
National and Local for wide publicity,

e Executive Offcer/ Executive Officer, Municipal Council/ Committee concerned for information ang

Necessary action, -
Office record file,
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(Prmossne —p)
Office of the Municipal Council Poonch
Ak kkER &
The Director,
Urban Local Boadies,
Jammu.
dated:23.02.2025

No. MCP/2024-25/79 98
Subject: - Biomining of legacy waste of Municipal Council Poonch.

Sir,
' Kindly refer the subject cited above, in this connection, it is submitted that

the work dumpsite/landfill remediation through bio mining of legacy waste
of Poonch District was allotied to M/s WeVOIS Labs Private Limited, and as
per coniract the agency have to remediate 15,000 MT of legacy waste.
The agency has completed 90% (approx.) of the allotted work. As per the
report of agency as recorded in the cerfificate of legacy waste, waste at
the dump jrc:rd is recorded as approximately 34160 meiric ions. The agency
has the coniract to remediate 15000 MTs and remaining 19160 MTs is laying
at site which needs o be remediate so that the site may be cleared for

development of park.

Therefore, it is requested to kindly take appropriate necessary action in the
matter for initiating the process for remediation of the remaining waste at

sife.

Yours faithfully

Chief.Ex\ea'J'lé%' o

Municipal CouncirPodnch
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Gml’;imment of Jammu ang Kashmir (UT)
Off' €partment of Urban Local Bodies

\mﬁ\th‘ﬁl\/hmicipal Council Poonch
y Email:- eopoonch-ik@nic.in

ORDER

In view of the allegations regarding the disposal of legacy waste into the Poonch River,
and to ensure strict adherence to environmental safeguards during the clearance process of legacy

Waste, it is hereby ordered that an Internal Monitoring Mechanism is constituted with immediate
effect.

The Monitoring Committee shall consist of the following officials:

fa—y

. Assistant Accounts Officer, Municipal Council Poonch.
2, Sanitary Supervisor, Municipal Council Poonch.
3. Kh. Assistant , Municipal Council Poonch.

Terms of Reference:

1. To ensure daily supervision of legacy waste clearance sites.
2. To verify that no waste material is dumped, pushed, or displaced into the Poonch River or

its adjoining areas. :
3. To ensure compliance with Solid Waste Management Rules, 2016 and all other relevant

environmental norms.
i §
cutive Gﬁ{‘

No- mc{PJ‘LS” lo62
Municipal Council Poonch

D6 G 2ORY
bl 20- 9 Chief

Copy to the:-

1. Deputy Commissioner, Poonch for kind information.




. 'fl'n" Depmy Commissioner,
Poonch,

Nox- MC/P72025/ /58

Sub: Request for transfer/allotment of State land for M

Sir,

Kindly rcl'cr to the subjecl cited above, [t is submiﬁ?d “‘;‘ ?4611 n'irin
the State land measuring 06 Kanals, 01 Marla and 03 Sarsai undet Khasra No. 190 ;

| m-.
for lhe eslabhshmmt of Malenal Recowry leil}f (MRF), "‘m b"" d“ly

: |-=y"

Mumcipﬂi
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